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CENTRAL ADMINISTRATIVE TRIBUSAL
FRIMUCIPAL BENCH, NEW DELMI

OA MQ, 17HR/200%
This the Zist day of May, 2002

HON BLE SH. KULDIP SINGH, MEMBER (J}

in the matter of

Ashok Birla, S/o Sh., J.R. Steairma,

Rfo: C-24-8, Avantika Enclave,

Kanjhawala %oad,

Delhii-110 083, e LAPPlicant.

(By Advocate: Sh. U. Srivastava)
Versus
Union of India, through

1. The Sscretary
Minis t“f of Human Resources and Development,
Pepte. of Culture, Shastri Rhawan,
New Delhi.

2. The Director General
Archiologicoal Surwvey of India
Jariprath, New Delhi.

2., The Director Gsneral
Institute oF Archioclogy.
ASL, Govt. of India,
Tilak Marg, New Delhi.

(By aAdvocate: Sh. 5.8, Arifl

@R D ER (O )
By mh. Kuldip Singh, Member (J) ’

Counsel for applicant submits that he had filed this B8A
on  the basis that he is entitled for the relief on the basis
of the scheme of DOPT promulgated on 10.9,9%. Now since  the
Apex  Court has decided that it is the one time scheme and 1is
not a continused one so he wants to withdraw the QA but &t the

zame  time he seeks liberty to pursue his remedy in accordance
&

with epartment’'s guidelines contailned in OM dated 7.4.1%88

whichh 1s  also provided in the scheme so promulgated on

10.9.98, The praver for grant of liberty i1s opposed by the
counssl For spondents. However, considering the facts that

the schems itself mentlons in para 10 that provisions in
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gsicdelines  as contalned in OM dated 7.6.88 should be Tollowed

strictly in case of the present employess.,

P2

applicant to eagltate the

depmrtment  OM  dated 7.6.88.

this liberty granted to the applicant will neither extend the

1w of limitation nor delay

may be granted.
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matter on

However, 1t i1s made clear

k.

{ KULDIP ZINGH

Meaember

. 1 @sllow the withdrawal of the QA with

the

{01

liberty

seeking any other provisions that
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